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1938 amlnifoo 6 

6th·Jyaishta 1938 

GOVERNMENT OFKERALA 

mcru0} · 
1004 

No. 

Loca-i Self Government (RD) Department 
NOTIFICATION 

G. 0, (Ms.) No. 63/2016/LSGD. 
Dated, Thiruvaria11thapuram, 21st May, 2016 

· 7th Idavam, .1191. 

S. R. 0. No. 394/2016.-WHEREAS, the Government have sanctioned 
the Structure Plan (General Town Planning Sche1ne) for the Central City 
of ~ochi under sub-section (2) of Section 12 of the Town Planning Act, . 
1108 ME (Act IV of 1108 ME) and Section 14 of the Madras Town 
Planning Act, 1920 (Madras Act VIl of 1920) vide G. 0. (Ms.) No. 103/91/LAD 
dated 20th March, 1991 and published as S.R.O_. No. 712/91 in the Kerala 
Gazette Extraordinary No . 18 dated 30th April, 1991 and have 
subsequently incorporated variations in the said Plan vide G .0. (Ms.) 
No. 79/99/LAD dated 13th April, 1999 and published as S.R.O. No. 342/99 

·331\692/2016/S- l l. 
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2 

in the K
erala G

azette E
xtraordinary N

o. 766 dated 13th A
pnl, 1999 and 

thereafter vide G
. 0

. (M
s.) N

o. 143/07/L
SG

D
 dated 31st M

ay, 2007 and 
published in the K

era la G
azette E

xtcaordinary N
o. I 004 dated I st 

June. 
2007 and vide G

. 0
. (M

s.) N
o. 34/2014fl,.SG

D
 dated 10th February, 2014• 

and published as S.R
.O

. N
o. 113/2014 in the K

era!a G
azette Extraordinary 

_ 
N

o. 491 dated 13th February, 2014; 

A
ND

 W
H

EREA
S, the Tow

n Planning A
ct, ll08 M

E
 (A

ct IV
 of 1108 M

E) 
and the M

adras T
ow

n Planning A
ct, 1920 (M

adras A
ct V

II of 1920) w
ere 

repealed w
ith effect on and from

 the com
m

encem
ent of the K

erala Tow
n 

and C
ountry Planning A

ct, 2016 (9 o
f 2016) and the Structure Plan for 

C
entral C

ity of K
ochi is deem

ed to be a M
aster Plan sanctioned under the 

K
erala T

ow
n and C

ountry P
lanning A

ct, 2016 (9 o
f 2016) under 

clause (ii) o
f sub-section (2) of Section ll 3 o

f the said A
ct; 

A
N

o W
H

ER
E

AS, it is required to vary the Structure Plan (M
ast_er Plan) 

for C
entral C

ity o
f K

ochi for the purpose-o
f bringing in m

ore clarity in 
som

e o
f the provisions o

f the said Plan to m
ake them

 com
patible w

ith
· the 

present developm
ent scenario to the extent possible as an im

m
ediate 

m
easure, until the M

aster Plan is further varied after detailed review
; 

N
ow

, TH
EREFOR

E, in exercise o
f the pow

ers conferred by sub,.·• 
section (3) o

f Section 50 of the K
erala Tow

n and C
ountry Planning A

ct, 
2016 (9 o

f 2016) the G
overnm

ent ofK
erala hereby issue a notification 

varying the said M
aster Plan to the extent required, and having recdved 

no objection
s and suggestions on the draft w

hich w
as published as 

N
otification N

o. 3066/R
D

2/2015/L
SG

D
. dated 3rd D

ecem
ber, 2015 in the 

K
erala G

azette E
xtraordinary N

o. 2718 dated 4th D
ecem

ber, 2015 as 
required by the proviso to sub-section (3) o

f Section 50 of the K
erala 

T
ow

n and C
ountry Planning A

ct. 2016 (9 o
f 2016). 

O
R

D
E

R
 

In exercise of the pou ers con
ferred by sub-section (3) of Section 50 

of the K
erala Tow

n and C
ountry Planning A

ct, 2016 (9 of 2016), the 
G

overnm
ent of K

era!a hereby vary the Structure Plan (G
eneral T

ow
n 

"I.inning Schem
e) for the C

entraJ C
ity of K

ochi, w
hich is deem

ed to be a 

3 

M
aster Plan sanctioned under the K

erala Tow
n and C

ountry Planning A
ct, 

2016 (9 of 2016) under clause (ii) of sub-section (2) of Section 113 o
f 

the said A
ct, to the extent as indicated below

, nam
ely:-

V
 AR

IATIO
N

 

In the said P)an, in "P
art IV

, Z
O

N
IN

G
 A

N
D

 S
U

B
-D

IV
IS

IO
N

 
R

E
G

U
L

A
T

IO
N

S",-
(!) 

In C
lause 4. 13 O

ther Special provisions,-
(i) F

or item
 3 o

f sub-clause (iii) the f~
low

ing shall be 
substituted, nam

ely:-
"3. N

H
-17 from

 E
dappally B

y-P
ass Junction to northern 

bou!ldary of the central city along the present alignm
ent." 

(ii) after item
 5 o

f sub-clause (iii), the follow
ing item

 shall be 
inserted, nam

ely:-
"6. Info Park E

xpressw
ay from

 Sea Port-A
ir Port road. to the 

boundary of Info Park (SEZ): 
Provided that the G

overnm
ent m

ay, in consultation w
ith the C

hief 
T

ow
n Planner concerned o

f the D
epartm

ent o
f T

ow
n and C

ountry 
Planning, by order, extend provisions as per sub-clause (iii) above to any 
other road, form

ed w
ith a w

idth of 22m
. m

inim
um

 in the Structure Plan 
area." 

(iii) after .sub-clause (ix), the follow
ing sub-clause shall be 

~
'lted

, nam
ely.-

"{x) The proposal in this Plan for form
ation o

f N
H

-17, w
ith 45m

. 
w

idth and 6m
. building line, w

ill henceforth be applicable to the present 
alignm

ent of N
H

-I 7. For those stretches of the proposed alignm
ent o

f this 
road, w

here the N
H

 had been form
ed in the deviated alignm

ent, the 
proposal for form

ation of N
H

-17 w
ith 45m

. w
idth and 6m

. building line 
and the reservation of land for the said purpose are hereby dispensed w

ith 
a'ld henceforth 'U

se R
egulations' as per TA

B
LE N

o. 4.4 under clause 4.4 
shall be applicable for such land except for land under roads." 

(2) after ' ANNEXURE-D
' the follow

ing 'ANNEX URE', shall be added, 
nam

ely:-
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"AN
N

EXU
R

E. E 

SPE
C

IA
L

 U
SE

 R
E

G
U

L
A

T
IO

N
S F

O
R

 11-IE LAND A
SSIG

N
E

D
 

BY 11-IE ST
A

T
E

 GOVER.1:-<M
ENT T

O
 K

O
C

H
l 

M
ETR

O
 R

A
il. U:tv~

TED
 

3. 
W

holesale business establishm
ents, petrol filling stations, ;arcel1 

booking offices, truck term
inals, storages and godow

ns. 
f "; 
., .$ 

(iii) U
ses prohibited 

g !!,!'"=' 
"O

 
:,,£ \ 

A
ll uses not specifically perm

itted under (i) and (ii) above. 
£

~
.• 

0
~ 

T
h

e use regulations for the land assigned by the S
tate. G

overnm
ent, 

~y order, to K
oehl M

etro R
ail L

im
ited (K

M
R

L
) in T

hrikk:akara M
unicipal 

lim
its an

d
 b

earin
g

 R
e-su

rv
ey

 N
u

m
b

ers 3
0

5
/l, 310/1, 310/5 o

f B
lock 

N
o. 8 and ~

-su
rv

ey
 N

um
bers 305/1, 311/1 o

f B
lock N

o. 9 o
f V

azhakkala. 
V

illage o
f K

.anayannur T
aluk arc as show

n in the ·TABLE given below
: 

0 
-

-
. 

(U
 

'-1 J
: 

-
,,lj 

B
y order of the G

overnor, 
E::~. i.· 

A
. P. 

M
. M

O
H

A
M

M
ED

 H
A

N
ISH

, i., Y-
Secretary to G

overnm
ent. 

"d 
0 

Q
' 

'J.• 

(i) 

T
A

B
LE

 

U
SE

 R
E

G
lJL

A
nO

N
 

U
ses P

erm
itted 

l. 
A

ll uses perm
itted ·under residential use ione. 

2. 
A

ll uses pennitted under com
m

eri:ial use zone. 

3. 
L

ocal. S
tate and C

entr.al G
overnm

ent O
ffices, Institutions o

f 
entertainm

ent, utility installations such as electric sub-stations, 
telephone exchange etc. 

4
. 

P
arks, botanical gardens, aquarium

, bird sanctuaries, exhibition 
grounds, libraries and clubs. 

5. 
S

ervice industries and light m
anufacturing and custom

ary hom
e 

occupation engaging not m
ore than 10 w

orkers w
ith pow

er lim
ited 

· to 10 H
.P

. or not m
ore than 20 w

orkers w
ithout pow

er, provided 
such activities do not create sm

oke, vibration or other nuisance or 
hazard. 

· 

-
4

 

E
xplanatory N

ote 
£ .; 
,

. 
C. 

(T
his does not form

 part of the notification, but is intended tJ
· '~ 

indicate its ~eneral purport.) 
· 

µ 
'-= 

T
he Structure Plan for C

entral C
ity o

f K
ochi is deem

ed to be a 
M

aster Plan sanctioned under the K
erala T

ow
n and C

ountry Planning 
A

ct, 2016 (9 of 2016) under clause (ii) of sulrsection (2) of Section 113 
o

f the said A
ct. 

T
h

e N
H

-17 h.as b
een

 form
ed

 in ·a d
eviated

 align
m

en
t from

 th
at 

proposed in the Structure Plan. G
overnm

ent have decided to incorporate 
this change in the Plan. G

overnm
ent have also decided to perm

i).'m
ixed 

use of residential and com
m

ercial along the sides of a new
ly fonnM

 m
ajor 

roads on a case to case basis considering the developm
ent potentials. 

(ii) 
U

ses perm
itted on appeal to com

petent authority 

1. 
Institutions o

f higher education and hospitals. 

A
s 

per G
.O

.(M
s.) 

N
o. 

91/13/R
D

 
dated 12th 

M
arch, 

2013 
G

overnm
ent have dec~ded to assign part of the 33 acres of PW

D
 land at 

K
akkanad in E

m
akulam

 bearing R
e-survey N

o. 305/1, 310/1, 310/5 o
f 

B
lock N

o. 8 and R
e-survey N

o. 305/1
, 311/1 o

f B
lock N

o. 9 of 
V

azhakkala V
illage o

f K
anayannur T

aluk and situated w
ithin the 

T
hrikkakara M

unicipal lii:nits to the K
oehl M

etro R
ail L

im
ited (K

M
R

L
). 

T
he present Z

oning and Sub-division R
egulations of the Structure Plari 

(M
aster P

lan) for C
entral C

ity o
f K

ochi does not p_erm
it ·m

ixed 
developm

ents of residential and com
m

ercial as envisaged by the K
ochi 

M
etro R

ail L
im

ited in the said land. G
overnm

ent have considered the 
m

atter and decided to m
ake the use regulations for the said land com

patlble 
2 

s 
· 

1 d 
. 

. 
to the requirem

ents of K
oehl M

etro R
ail Lim

ited to put the land to m
ixed 

· 
ervd 12 ce 

n 
U

S tnes and light m
anufacturing specified in A

ppendix 1 
use of residential and com

m
ercial. 

an 
, engagm

g not m
ore than 20 

k 
· h 

· 
· 

' 
· 

10 H
 p 

w
or ers w

it 
pow

er lum
ted to 

l 
f 

i\>/e~t intended to achieve the above obiect. 
_ : . · or not m

ore than 30 w
orkers w

ithout pow
er provided such .,c;ts \s the \rU

e 
P 

uaus~ED B
Y

 TH
E suPER

JN
Tfl'1PEN

1-o
F

 oovE
R

N
M

E
N

T
 P

R
E

S
sE

s 

act1V
1t1es do not create sm

oke, vibration or other nuisance 
h 

rd m
arked as E

X
H

lijlT
 R:l_3 

'i'~
v
E

O
N

M
B

IT
 C

E
N

T
R

.-' ,,m
. T

H
IO

U
V

A
N

A
N

T
H

A
P

U
R

A
"-
"
'"

· 
or 

aza 
. 

~
~

15- 11. 
., 

tn the above case 
.-..._

..,._
A

T
C

~
 

Q
) 

s .s: 
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